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1./ 22.2.96, Hon'ble Mr. K.D. Siha, Member (A)
’ iy
On the oround of ilanSS‘OF the learned counsel
for the applicanty; the case is adjourned to i.3.96 for
admission.
- o
) TS A
IR o _ - . , ' . . . . — [
/ces/ = o TTk.D.Saha)
- Meber (4)
2./ 1.3.48. | Hon'ble Mr. K.D. Siha, Member (4)
. ) ‘ ;’.’w—/ A//v/
4l Heard learned counsel for the applicant.

4dmit. Issus notices to»the respondentsg to file U/S

N

qéggyﬁeé¢”-§; within four weeks. Rejoindsr, if any, may be filed

\%f{%; ‘ within tuobueeké thereifter. RequiéitES to be filsd

j%?, s uithin oneé week. List this cise on 18.4.96 before
the Renistrar for completion of pleadinns.

<7 (K.D. 51ha)
Member (4)

Ca Y/ | | | | - C




Aoy Shri. M, L Paswan, Registrar Incharge,
_‘jg«:\@' v

o \:L’:;g LN soee i
’\"-\0\'%& = %"w‘é‘/ !}v\(ﬂ& U l
N Aﬁi\\%%Ayk% Nobody is present on behalf of either of tu‘ ;mﬂ
"K‘. ‘Q "’Q ‘V’

A m&% \g' K¥Xs Notices have been issued to the re5pondents. SR noti
received. W/s has also not yet been filed, Put up on 20;
for filing the W/s. : : f : ' \

' l} /;;y) . h
( M, L. Paswan | =
PKL REQistrag I/C 1. I
4/20,5.,1996 Mr. M.L.Paswan, Registrar I/c. . ' !
None for the parties. Notice was is:zued to
T e . i
the respondent No, 4 returned unserved, The applicent
is directed to file fresh requisites for issuing notice
to the respondent no,4. W/s hés not been filed on behel
of any of the responcents., Put up on 15.7.1996 for
.flllng%he séme, - éﬁ’ ,
- - - M, L, Pasvwan )
Tl MES, (Reg%gtrur ? g
5/15.7.96 Shri M.L.Paswan, Registrar I/c

None for the parties. The appiicant to
file fresh requisite to issue notice to the ’
respondent No.4., W.S. has not been flled on behalf
of any of the Respondents. List on 8.8.?6 for

filing requisite and W.S. : py
-~ {lf 3
i
( M.L.Paswan )
SKS Registrar I
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11/16.1.1997 _ The learned counsel for the app}icant S
|
is present, He undertckes to file fresh réauisites
;? d?\ ' for fssuing notice to the respnndent ?0.4 in the
< g> ' course of the day. W/s has not been filed on behalf
cfgi ) o of any of the respondents. Put up on 5.2 1¢97 for
(1&}'w7»v\ X VRt
AN . \ %&y P ;
) %\. - filing W/s, A A
(0 Vv . . ‘ : . o i / . . .
- ) ) ( SOP | inha ) ‘ -
MPS E Dy. Registrer I/c
- . . !
WSy | T . .
\ @A 12./‘26.2.97. . The learned proxy counsel to Shri K.K. Singh,
Mﬁ éﬂ/',f | the learned counsel for the applicant is present. Notices

& ' S '
have been issued upon the respondents Noi 1 to 6 on

5.2.97. W/s has not been filed as yet onibehalf ef any
of the respondents. Put up on 17.3.97 FOé;E;;;;i M/S.

/tes/ (a.P Sinha)
' Dy. Registrar I/C.

13/17.3.1997 The learned counsel for the applicant is
' present. None for the respondents, Notices were

issued to the reSpondents on 5,2,1997, No ice validly

served upon the respondent no. 4. Due to efflux of time

] \

|
notices upon the rem@ining respondents noil to 3, 5and 6
are deemed to have leen served under ordet 5 Rule 19 (A)

of CPC, Put up on 29.4.1997 for filing W é as a last chance,

MPS, ) ‘ Dy.Reglstrar I/c

|
|
|
i
i




! R OA 110/96, |
,‘ 6/22.8.96,

| LY | - Nome for the parties. The applicant to file

{ i N fresh requisite to issue hotice to the respondent No, 4

: ‘ W.S.has not been filed on behalf of any of the Respondents.
i | . List on 18.9,96 for filing requisite and W.S.

i ‘ : h '

2 , | gywviiﬂ”/

| e . ' - for DY;Regisfrar.

[

7/18.9.96 sri. S. P, Sinha, Dy. Registrar 1/C.

Nobody is present on behalf of either of the

" parties. Let 22.10.96 be fixed for filing the W.s,

o ' ( S~F. Sinha )
PKL o . . : 4 .- . . Dy. Registrar 1/C

8./ 23.10.96. W/S has not yet been filed. List it on
20,11.36 for filina W/S.

| ’ Dy. Registrar,

- 9/20.11 .96 Learned counsel for the applicant is preseht:

W.s. has not been flled List on 3.12 .96 for filing

W S. ZQQ
S ' ' ' ' ( M,L, Paswan )
SKS , oo : Dy . Registrar
{
1C0/3.12.19%6 ‘ The learned counsel for the applicant is

. present. None appears for the respondents. Fresh
requisites for issuing notice to Respondent No. 4 hés'
not been filed.as yet. The learned counsel for~£he
dpplicsnt undertakeé to file fresh requisites within
a week. W/s h3s not been filed on behalf of any of

the respondents, Put up on 16.1,1997 for i ling W/s,

e

( M.L.Paswan )
Registrar I/c
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M

16+/ 25.7.97.- -

ped 1 2552197
3A;4‘¥ tjifffﬂa

- 10,11.1997, -

- 0.A.-110/96

None for the parties., No W/s has not yet
been filed though sufficient time was given therefore,
In the circumstances, let it be listed.before the
Hon'ble Bench for direction on ?0:5,1997.

( S.P.8%nha )
Dy. Registrar I/c

W/s not filead so far., Four weeks fﬁrtiher time
is allowed for the same. ¥w» WEAXE Rejoinaer rnay be fila
within two weeks thereafter.

List for direction on 25.,07.1997, %\M’

AW

V.N.Mehrotra)
vice-Chairman

- Y

Shri G. Bose, the learnsd counsel puts in

appsarance on behalf of the respondents and prays for

three weeks further time to file W/S. Allowed. Rejoinder, |

if any, may be filed within two weeks thereafter. List
it on 5.,9.97 for direction.

v e e NS

e L . (VeN. Mehrotra)
.. , ~Vice-chairman

Shri G.Bose, ounsel for the responaents,
The learned. counsel for the respondents states

that he has filed W/s in the Registry today., Rejoinder may
be filed within three weeks, List for direct .on on

- . »

(V.N.Mehrotra)
. + vice-Chairman

Rejoinder has not been filed so far, Three weskst -

further time is alllowsd, List on 22.1,98 for dlractipn.

g

N. fMehrotra)
Vlce—Chazrman
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| 19./ 22.1.98. = S5inceé no banch is :gvailable today, list

|
~Qg
\jvggggUgggg;a)

i S , . :
’i . it on 18.2.98 for direction.
/:CBS/ -_& ’ . - <V.K.
o Dy. Registrar.

T
|
?
l
0./ 18.3.98. None for the parties. List it on 17.4.98

i%. ! ' For.d;facﬁion, . , ; ~1¢}4542%f%%;:>1

(L.R.K. Prasad)
Member (A)

%/ces/

|
|24./ 17.4.98., Hone for the applicant.

i . 'Shri G. Bose, the counsel for, th8 respondents.

i

i

i’* % .. /s has been filed. List it on 16.7.98 for hearing.
| ; :

kx_rk;*’*‘ | o *f(ézézay//

|

/ces/ B (G. NARASIMHAM) o ~ (L.R.K. PRASAD)
: MEMBER (J) | MEMBER (A)
22/18,07.98 Shri G.Bose, counsel for the respondents, .

s
e

On request of the learned oounsel’for;
the respondents, list on 21,09,1998 for hearing.,
— o
< - - (LeRK.Prasada) o+ ' (V.N.Mehrotraj = -
SKI Member (A) _ . Vice-Chaiman
23/21409,98 None for the parties. .
List on 16.12,1998 for hearing.

(Lo . Ke Prasad) (V.,N.Merhotra)
SKI Member(a) Vice-Chaiman
e . . . f vl . . e, '\' Ly




; " ‘.1 ' ,
, )
14/29, 4, 1997 None for the parties, Mo W/s has not yet
¥ ' been fiied though sufficient time was given therefore,

Ly - In the circumstances, let it be listed before the
Q‘ Hon'ble Bench for direction on 20.5,15$97.

0.2.-110/96

( S.P.Sinha )
\ Dy. Registrar I/c

’
14 7

[ ;
15/20.05,97 , Ws pot f£iled so far., Four weeks further time
1 - is allowed for the same. TM® wexXx Rejoinder may be £ilea
! within two weeks thercafter,
N List for direction on 25,07.1997,
/

(v .N.Mehrotra)

AI "\ ' . '!
) [ viceaChairman

K4

L4

Skj '

. 16./ 25:7.97. Shnf Ge. Bose, the learned counsel putsiin
. /

A appearance on behalf of the respondents and prays for

P | three weeks further time to file W/S. Allowed. Rejoinder,

if an%{ may be filed within two weeks thereafter. List

it an;5.9.97 for direction. N .
LT /; ’ . . \ . -

: .
| ' '

/ces/ L "~ (V.N. mehrotra)

i

; Vice=chairman
17/05.09,97 ,Shrd G.Bose, wunsel for the respondents,
-df f\ The learned counsel for the respondents states
% l -

/ that he has filed W/s in the Registry today, Rejoinaer may

*bé\ filed within three weeks., List for uirection - on
10,31,1997,

VAR ' (v.N.Mechrotra)
sgrll 18 o ;N ' vice-Chairman
4 S . ' AN

14411497 R Rejoinder nas not bBeen filea "so far. Three weekg!
I W
l cM ! fugcher time is alllowed, List cn 22.1.98 for ttirsction,
i/ 1) L
s, I '
; ) (V.N. Fehrocra)
' Vice~Chairm:zn

-




OA - 110/96 4

®

19./ 22.1.98. since no bench is available today, list

i+ on 16.3.98 for direction.

(V.K. Srivastava)

Mmember (A)

/e8s/
Oy. Registrar.
‘;\\‘ | .
o o _ . ) ‘ o
-.%U'/. 8.3.98. None for the parties. List it on 17.4.98 |
»i for direction. -
/ces/ (L.R.K. Prasad)

I
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21./ 47.4.98. ‘tone for the applicant.

Shri G. bose, the counsel for thé cuspondenis.

/5 has been filed. List it on 16.7.96 for hearing.

(G. i ARAS IMHAN (L.FoK. PRHSAD)
MEMBER (3) MEMBER (&)

22/16,07.98  Shri G.Bose, counsel for the respondents,

on request of the learned counsel for
the respondents, list on 21,09.1998 for hearing.

'!(L.R.K;Etasad) : o (V.N.Mchrocra)
Member(a) , ViceeChairman

+09.98 Nopne for the pactivs.

Voo
List on 46.42,19228 for heacingl 1{/
‘ X =< L y
p—f’*iﬁgfi,,«f”“j : f
v . { .
(320 %4 Ko Prasad) {V.NeMerhotra}
rember(a) | vice-Jhaidnan
) : "v,/ '
' \ ,
! .
!
.-'|1\
-/' ’ PEEES
/
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’ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
re PATNA BENCH PATNA

- Order Sheet

O, A -110/96 )
cve e vee vee o APPHCAION NO. cor viv e vve vie e vee vee 1o TOT N vt e ver i e s e

AppliCant (s)'ot s :ﬂ 09 080 FBT  28a C63 G860 a: 48 46 008 sés see m-..ReSpondeﬂt (S) I r‘n oo s08 088 cer e84 ees POB

Advocate fot ApPlicant (S)u. e wov tee ee voe cor ww o ...A:dvoc}:ate tor Respandent (S) e w. cos o sse one om

\c.o 408 o8 5ee tee 908 S6% Ges S0+ 008 see 200 e8e see 40 wse 900 OUP EEP GEE 00 s WS 06F  T8s 4Es 9SC ces 600 00 coe cse MEP 4% 400 oo

Note of Resistfy Orders of the Tribunal
. : - )
24/16,12.1998 List it for hearing on 24,3,1999.

( Lakshma’n‘a‘ha ) ( L.R.F.Prasad )

" Y
MES. Member (J) Member  (A)
: 25/24,03;9§7J " 'On request made on behalf Of the counsel
e for'the respondents, let the matter be listed
con 09,04,1999 for hearing, 4§PGV’
\ _ . . . (S.Nafayan)
SKJ . - vice~Chairman
26/9. 4.1999 List it for hearing on 21.5.1999. -
L | . ( Lakshman Jgha ) " (-L.R.k.Prasad )
. MEB, o Member (J, , Member (A)

27/8x9% 24.5.99  None for the applicant.

~

Shri Alok Kumar, Jr. to Shri Ge.Bose, Counsel for
the respondents,

AKT (Lakshman Jha) (L.R.K.Prasad)
Member(J) Member(a)

List it for hearing on 16.7.99

fl‘\ .

. ) \
l—.—_




oA - 110/96
28./ 16.7.99.

. For want of time, list it on 27 8.99 for hearing.

/&:Bs/” ) (L.R.K. FRASAD) 8. NARAYAN).
MEMBER (A) VICE~CHAIRMAN -
‘29/27.8.1999 B Nane for the applicht

'Shri Gautam Bose, counsel for the respondents,

T R . . v

" 1l view of the position explained by
the learned counsel for the reSpondents, list it

for hearing on 7.9, 1999,

( Lekshman Jha ) ( L.R,%, Prasad )
MES, Member (J) Member (A)
A . o | i
‘ , : K
30/7.9.99 None for the applicant. v o

.Sh. G.Bose, counsel for the respondents. -
'~ List it for hearing on 29.10.99

X\’ Q;r**fiégz

L ]

AKT L.JHA) (L.R.K.PRASAD)
- MEMBER(J) - MEMBER(A)
31/29.10:99 List it for hearing on 13.12.1999 within first five
cases, '

AKT (I WJTHA) (L.R.K.PRASAD)
MEMBER(J) " MEMBER(A) -




“

32/13, 17

.+ . O&No1l0/96- - SRS
.1999  Shri K.k Jh3, X to Shri K.K.Sind:, counsel for
the aprlicant states that the arguing counsel is

unwell, Accordingly, he prays for adjourmment, List

it for hearing on 24,1, 2000, ,
- f A

‘ ( Lakshman Jha ) ‘ ( L.R.K, Prasad )
MES, Member (J) ' " Member (A)
\
'_;;,13./ 24.1,20000 ‘ 4 Co

\

[

.

For want df time, list it.on 9.3,2000 for

hearing.

/cBS/ (s (L. HMINGLIANA)  (f 2 & - '~ (S. NARAYAN)
MEMBER (A) .  VICE-CHAIRMAN

'34/09..0_3.‘ 000 Fo r want of time, list it on 04.05.2000° 5

v : ‘ " for hearing. M
\ SKI (L. gliana)/M(A) . (s, NamyKC.,
35/4 .5 .2000 'As D.B. of Court No.I is Sittin'gj at
Ranchi, list it for hearing on 14.7.2000. (
: ( L. Hmingliana ) ' ( &< Jha )
SKS Member (A) Member (J) ,




.‘4 .
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, A-11C/96 :
36/14.7.2000 Shri Vikash Jha, J.C, tp bhrl G,Bose, Rly, counsel
On the regquest of the 1earned couns!3 ‘ )
: for the re5porﬂents list it for hearing on
© v o2scs2000. AN T 7
- T . / '\V/
o ( L,Hming 1? ) L ( Lakshman cha )
"MES, ' . Member 53 Member (J)
B%x
' 37 I . o
25.8.2000

For want of time, heaiing is’ adj&}mrnéd to e
- | | | \ RS
; ., 29.9.2000. ; : P :

g e .{
. \| @-umiyliana) . (L.gha) )
o M) M(T) o

38/29 .9.2000 None for the applicant

o : Shri Vikash Jha, Junior to Shri G.Bose,

counsel for respondents

. / '/ List it £6r hedring on 20.11.2000. S
AN "
o o ( L. Jha )/M(J)

'39./ 20.11.2000.
o For uant of D.B. 4 hearing is adjourned to 13.12.2000.
S
J/cas/ - (L.RIK. PRASAD)/M( A)
40/13,12,2000 :  For want of UB, the hearing is adjourned

to 16.02,2001, L
s O

skj . - (L. R KPras&d]/H@AT



|/ces/ ¢

;/9. s, 2001 “‘None for the applicant.

0A - 110/96

41/ 16.2.2001,-" «~ ...

'On the request made on behalf-of the respondents,
list it on 20.3.2007 for hearing.

L e

.lHNINGLI‘ANA)[/ﬁ(';\.). S © (L. 3HA)/M(2)

42/20,03.2001 : Fdr want of time, the hearing is iajourned

L .. ..t0.09.05.2001, SRR
" ; “- _," X ’_—_“ﬂzw oo , 1\)_(’@’@/ B
<., .8Kj (L.Jha)/M(A) . (L.R.K.Prasad)/M(a)

~y

" Shri ‘Gautam Bcse,’ counsel fﬁor the resPo:ﬁents
8

gty o . . shei Bese points- ouy\Statement at paragraph
. of the W/s filed on behalf of the respomients and

_also at para 4,1 of the Q A, according to which the

appl_ticant was poxnted t.o the Railway Prctection Porce

M

- Bt L0V I:jm Sty Q)C
which is an ed Force and not within the jurisdiction
of the Tr 1buna1.

The O.A, was admitted on 1.3,1596 by a

Single Member, The question whether the matter is
within the jurisciction of the Tribunal will have

to be resolved before hearing on merit, List it
for hearing on 19,7,2C01,

( L, Hmingliam )/M(a)

N

44/19 .7 .2001 For want of D.B., list it on 21.9.2001

for hearing.

SKS ( L. Hmingliana )/M(a)
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QA-110/96
shri G.Bose, counsel for respondent;s

45/21.9.2001 For want of time list it for hearing

“on 19.:1G,2001, ,

SKS ‘Hmingliana J)/M(A) ( Lekshman Jha )/M(T)

46/19 .10.2061 &kxsx None for the applicant even E,cday. a
Shri G.Bose, counsel for reSpondénts _
 Learned counsel for respondents, = e,

Shri Bose, points out that the appl icant

W as ab:len"ber o_f_Rai}lway',?ro‘?_ec..t}qn* ‘Rzixrf Forced

) &mﬁ under;the Esiéa}éAlishmnt of South\

Eastern Ra:i],wéy.,The case of the applicant -
does - not corr;e -‘under the purview of the

P . A.T, Act ang therefore, the Oh is
dismissed a5 not maintainable. '

' AR, BEE A
SKS ( M.P.Singh )/M(A) ( LY Jha J)/M(J)




